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BEFOhE THE CENTRAL ADMINISTRATIVE TRIBUNAL
NEW BOMBAY BENCH, CAMP AT NAGPUR

0A .NO., 901/88

Shri K.DJAtre

CoP.UoDluartars,

Qtr.No. 36, 'C' Type,

Civil Lines, Nagpur. eee Applicant

v/S.

1. Accountant General (Audit)
Nagpur.

2. Comptroller & Auditor
Gensral of India,
Bahadurshah Jafar Marg,
New Delhi.

3. shl‘i v .G.M)ale,
Welfare Assistant,
0/0 the Rccountant General,
Audit II, Civil Lines,
Nagpur. ees» Respondents

CORAM: Hon'ble Member (J) Shri M.B.Mujumdar
Hon'blse Member (A) Shri M.Y.Priolkar

Appearances:

Mr.Marpakuwar
Advocate

for the Applicant
Mr.S.V,Gole

Advocate
for the Respondents ,

ORAL JUDGMENT ~ Dated: 17.3,1989
(PER: M,.B.Mujumdar, Member (3J)

Heard Mr.Marpakwar, learned advocate for the
applicant and Mr.5.V.Gole, learnad advocate for the

respondents.,

2. It is the case of the applicant that he was appointed

as Clerk in 1950, He was promotsd as Upper Division Clerk (UDC)
in 1959 and awarded selection grade in 1973. In 1982 he uas
asked to work as a Welfars Assistant and he worked in that |
capacity till 1965. “In 1985 the scale of pay for the post

of Welfare Assistant was revised. In view of the revised
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pay scale one Shri P.M.Somkuuar appruachad‘Respondent No.1

and requested that he being sanior to the applicant should

be granted the post of Welfare Assistant. Since he was
senior, the applicant did not object to the_appaintmedt of
Shri Somkuwar as Welfare Assistant., Thersfors, the applicant _
came to be designated as Senior Auditor. The said Somkuwar
retired in 1988. Thereafter, on 30.6.1988 some candidates
werse invited for personal interviéu‘for the pbst of Welfars
Assistant. No procedurs for holding any intervieuw for the
post was prescribed. As the applicant was senior most and
also having served the organisation as Welfare Aésistant, he
was entitled to be appointed to the post of Welfare Assistant
directly. But to avoid any litigatidn and dispute, he appeared
for the interviesw along with Respondent No. 3, Shri V.G.Abals.
After the interview, Respondent No. 3 was selected as Welfare
Assistant., On 30.11.1988 the applicant has filed the present
application praying that Respondents Nos, 1 & 2 be dirscted
to appoint him to the post of Welfare Assistant from the

date on which Respondent No. 3 has been appointed to that

post. He has also prayed for consequential benefits.

2. By order dated 10.1.1989 we had issued notices to
respondents regarding admission hearing. Accordingly, théy

have appeared and filed their written replye.

\

3. It is asserted in the reply of the respondants that

‘the applicant was never appointed to the post.of Welfare

Assistant as that post was not filled in upto 6.3.1985,
According to them; the post of Welfare Assistant is ah
ex=-cadre host and recruitment to that post is governsd by
the Recruitment Rules, 1988, But beforse these rules, there

were guidelines for selection to that post., What is more
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important is assertion of the respondents that the DPC
in its meeting dated 4.7.1984 had racomhended one Shri
SesWeSahastrabuddhe for the post of Welfare Assistant.
Again on 11.2.1985 the DPC recommended Shri P.M.Somkuwar,
The next DPC was held on 30.5.1988 and it recommended the
name of Shri Abale. It is pointed ocut that all these

i
DPCs have considered the case of the applicant.

4, It is well established that this Tribunal does
not sit in appeal against the recommendations of the
DPC, We, therafore, hold that this application is not
worth admitting and hence reject the sams summarily with

no orders as to costs.

(M.Y.Priolkar) , (M.8.Mujumdar)
Member (A) - Member (3J)



